
M')| 
ess, 
year 
the 

FORM A 

(Under Regulation 6 of the Insolvericy and Bankruptcy Board of India (Insolvencu 

Resolution Process for Corporate 
Persons) Hegulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SAMTEX DESINZ PRIVATE LIMITEDn 

RELEVANT PARTICULARS 

PUBLIC ANNOUNCEMENT 

of 

elow 
etails Samtox Dosinz Privata Limited

Name of the corporate tdebtor 7th July, 2017 

vices
2. Date of incorporation of corporate debtor 

y of 
HAR Authonity under whichcorporato dobtor is incorporated/ rugistorod| 

ROC-Delhi 

4. Corporate identity numbor/ limited liability idontihicalion 

nunaber of corporate debror 
5.Address of the registered oflice and principal otficO

(if any) of corporate debtor 

U182090L2017PTC320315 

ited, Unit No. 125, First Floor Block-11 
Tribhuwan Complex, Iswar Hager 

|Now DelhiDL 110065 IN 
1ung 

ress 
end 

6. Insofvency commencement date in respect of corporate debtor 2.09.2021 (Information receivef ed on 
6Insotvency commencement date in respect or co 08.09.2021 from NCLT, Delhil

7th March, 2022 (180 days from a th 
September 2021) 7. Estimated dale of closure of insolvency resolutian process 

013 
8. Name and registration number of the insolvencY 

protessional acting as interim resolution professionad 

Mr. Vimal Kumar 

anu Reg. No. 188VPA-0021P. 

NO0995/2020-2021/13236 
V1104, The Hyde Pak Sector 78, 

Noida 201301
Email ld: maidvimal1@redimal.com 

hai 

es 
to 9. Address and e-mail of the interim resolution professional, 

er as registered with the Board

|10. Address and e-mail to be used lor correspondence with the 

interim resolution professional s 

Virtuoso IPE Pvt Ltd 
815, Antriksh Bhawan, 22, KG Marg 
New Delhi 110001

te Emailld: CIRPSAMTEX@GMAILCONM 
22nd September, 2021 

S 

11 Last date for submission of claims 

12. Classes of creditors, if any, under clause (b} of sub-section 

(6A) of section 21, ascertained by the interim resolution 

professional 
13. Names of Insolvency Professionals identilied to act as 

Authorised Representative ot creditors in a class 

Three names for each class)
14 (a) Relevant Forms and 

(b) Details of authorized representatives are available at: 

n 
Not Applicable 

Not Applicable Sub 

Ihe 
Weblink :https://ibbi.gov.iny/heoe deal 
downloads 

Uno Physical Address Not Applicable 
Nine 

e |Notice is hereby given that the National Company Law Iribunal has ordered the commencemant of a cop 
insolvency resolution process of the Samtex Desinz Private Limited on 2nd September, 2021 and the oret 
was received on 8th september 2021. 

The creditors of Sarntex Desinz Private Limited, are hereby called upon to submit their claims wth prout o 

belore 22nd September, 2021 to the interim resolution professional at the address mentioned agsI 
10. 

35 or 

rS 
The 
in re 

No The financial creditors shall submit their claims with proof by electronic means only. All othetcre 
Submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate 
authorisetd representative from among the three insolvency prolessionals listed against entry 
austhorised representative of the class Ispecityclass in Form CA. 

The claim with proofis to be submitted in following torms alorng with docurnentary proof in su 
Form B:Claim by Operational Creditors except workmen u employees 
Form C:Claim by financial Creditors 

Form CA: Claim by Financial Creditors in a class
Form D: Claimby workmen or an employee

Form E: Clain subnitted by authoised representative of workman or an employee
Fom f: Clain by creditors (other than Financial Creditors and Operational Creditors) 
Submission of false or misleading proofs of claim shall attract penalties. 

All 
oke ot | 

ap 
VII 

d against entryNa. 1Jo BCt s 

65 ppontotclainis: 

IS 

Date:11th Sep. 2021 
Place: Noida

Vimal Kumar 

nterim Resolution ssional|

BBVIPA-002/1P-NOO995/2020-202 
/13236 
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